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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*kk

5[ 22-1C-98.

g.g._pg/gs. Dt.of Decision_z| 22-10-98

G.Balaswamy . .Applicant.
Vs

1. The Assistant Engineer,
Microwave {(WB), Burhanpuram,
Near DRDA, Khammam=507 007.

2. The Div],Engineer, Microwave,
‘Near KMC, Warangal-506 007.

3, The Telecom Distt,Manager,
Khammam-507 003,

4., The Chief General,
Telecommunicaticns, AP,
Hyderabad-500 €01,

5. The Director General, Telecom

(reptg. Union of Indis),
New Delhi—llo 001. . « Respondents,

Counsel for the applicant

-

Mr.C.Suryanarayana

Counsel for the resporndents

CORAM: -
THE HON'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL.)
* dd ke ¥k

: Heard Mr.CTSuryanarayana, learned couy

the applicant and Mr.W.Sastyanarayana for Mr.N.R.Devar

counsel for the respondents,

Mr.N,R.Devaraj, Sr.CGSC,

nsel feor

aj. learned

2. - The applicant submits that on being sponsered his

name by the employment exchange he was engaged as Cas

val Mazdoer

in Micrewave (WB) Station at Burhanpuram, Xhammam w.q

He submits that since then he has been continuocusly w

X

of-’ 2-2-940

orking irn the

-I.2
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department even without any break., His grievance is t
thcugh he has been working since in the year 1994 his
nct been considered fer grant of temporary statps and
include his npame in the senilority list of casual/tempd
status mazdoers of Khammam Telecom District,

3. He relies upon the decision of the Hor

Supreme Court in the case of Daily Rated Casual Labour

P&T Department Vs, Union of India and Others reported

1887 SC 2342 and also in the case of Ram Gepal Vs. Uni

India in WP(C)} No. 1280 of 1989 cdated 17-04-90,
4, He also pelies upon the Casual Labours,

of Temperary Status and Reqularisation)Scheme, 1989,

—

hat even
case has
also to

rary

ble
Under

in AIR

on of

b g (Grant

5. The applicant further submits that the department

of posts has extended the cut-off date to the year 1993,

6. Hence, he has filed this OA for a dire
the respondentjauthorities to include his name in the
list of casual mezdoors of Khammaﬁ Telecom Diétrict af
on him the censequential temporary status besides cong
abserption in the regular establishment as per his tujg
consequential hzen reliefs,

7. The respondents have filed their reply
reply they have disputed the engagement of the appliCﬂ

Aepartment as casual mazdcor from 2-2-94, However, ir

the reply they aff-submit that the applicant was engaqg

ctien te
seniority
d te confer
idering his

n with

« In their
nt in the
Pgge-3 of

ed on

y. B
contract basis from May, 1995 They further submit that he
:qi;

wasS nct -ngaged continuously and was encaced only w

work was available, They submit that the applicant wa

ver the

S engaged
o Pml

only for 15 days in a month purely on contract basis shd piyiﬁg

the amcunt for rerforming work Sspecified,

oe3
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8 The applicant has filed his rejcingder

the contention raised by the respondents &nd ascertino

wasS engaged from 2-2-94, In

that he was engaged for more
since 2-2-94 and that he was entitled to the temporar

rending regularisation and that the averments made in
are not correct,
2. During the course of arguments the lea
for the applicant further relied upon the Swamy*s Cem

P&T Fiancial Hand Beok Vol.III (Part-I) and submits th

engaged from 2-2-94 and that the deprartment should ha

amounts
and preserved the vouchers for the/azzrurk paid te hi

his wages. As per the said mannual the devartment wa

to preserve the vouchers atleast for a pericd of thre

er till the completlen of the gcceunts of the work sa

the purpese,

10, The respendents have to verify from t
apd'ascertain whether the applicant has continueusly
2-2a04,
11, It is submitted that the applicant ha
working since 2-2-94 without any break, . The responde
dispute this aspect of the matter,

12, During the course of hearing the lear

for the applicant relied upon the order dated 9-9.98
and averments in parafs of his rejoinder, He alsc rel
decision of the Hon'ble Supreme Court in the case of
The Management of M/s Bharat Electrical Ltd,, report

SCC (L&S)478 = AIR 1981 SC 1253,

13, The learrned counsel for the respenden

ebjection te issue directiecns similar to those given

in this OA also,

Je—

para-5 he has specificall

b T

i1 sputing
b that he

y stated

than 240 days in 2 partiqular year

y status

the reply

rned counsel
pilation of
bt he was

ye maintained
n tewards

F expected

P yearéﬁ.@

nctioned for

he recerds

worked froem

s heen

nts do not

hed counsel
in Oa.1258/97
ied upen the
Mohan Lal vs,

ed in 1981

ts has ne

in OA,1258/97

ead
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14. Hence, the follewing directions are gi
1) The respondents may sympathetically

the case of the applicant and provide him work to cont

service gs per rules,

(=

7@ S -
consider

inue in

2) The respondents may ccnsider the cgce of the

acplicant for grant of temporary status en the basis g

directions given in the sbove referred CAs;

3) Till such time the respendents shal

dis-engage the services of the applicant:
§)}The respondents shall take decisien

expeditiously as poessible,

15. With the above directiens, the Oa is @

leaving the parties te bear their own costs.

k BS JAT PARAMESHWAR)

MEMBER (Jggw)%
Dated : The 22nd Octgher, 1998,

{oictated In the Open Court) =
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Capyvte:-
1. The Assistant Englnaar. micrawava (ue), Bdrhanpu:am,
Naur DRDA, Khammam, :
2. The D;ul,Enginear, Hiérpwava, ﬁear;KHC, Warangal
3. The Telecom Distt, Manager, Khammaé. .
4, The Chiaf Gensral, Telecommunicatiens, A.P., Hyd
_EJ The Director General, Tslecem, New Delhi.
6. Ons copy to Hr. C.Suryanarpysna, Rdvecats, CAT..
7. DOna copy to Mr. Ne R.Davaraa, Sr.EGSC., CRT., Hyd
8, Dna cepy to HBSIP m(a), EAT., Hyde
é. Gne cepy to DeRe(A), CATs; Hyds : :
10.. gna duplzcate cepy. -

. 8rp




(o

,’;

IT coaumy

TYPED By CHICKED 3y
CoMBLTED oy RPBY vED v
ﬁ . B Il THE CERTTAL A INISTATIVE ThIndih.L
BYOERAID TENCH HYDE:aLAD
] THE HIN'3LS SHR ?.|HJ AIAJAN . M(h)

THE HIN'3LZ SHRI 5.5, 341 FARAMES AT .

M(3)

DATED: S flaﬁkto %XSL

X

BRREALIGMENT
ra ' N

}{. 1 *S"
’ in
C.A,n0, b %
5
ADHITTCD wiD 3 T‘\ll DIRECTI IS
IS50L2D

AL D
JIGPUSED OF WITH SIRECTICNS

DISAIs5:0
OISMISSE0 w5 WITHIAYN -
-J?DLI\L._D/ EJI‘_C!LD

N0 SROZR As TC g

l:.
ol
-
[€5]

T Ty
I}lrml Mministrative Tribunal
I DESPATCH

28 OCT 199






